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The followmv Act of the Gujarat T.egislature, having been assente:d b_\, the

President on the 16th September 1962, is herehy published For generzl jnformation.

M. G. MONANI,
Secretary to the Government of Guijarat,
Legal Department.
GUIARAT ACT NO. XXXIII OF 1962
(First published, after having received the assent of the Peesident in the
“ Gujarat Government Gazette on the [8th September [962).

An Act o provide for the levy and collection of a tax on 2oods carried by
road in motor vehicles in the State of Gujarat,

It is hereby enacted in the Thirteenth Year of the Republic of India

as
follows :--
1. (N This Acl may be called the Guijarat Carriage of Goods Taxation Act, Short  itde,
n2 exlent and
1962, eommenae-
(2) 1t extends to the whole of the State of Gujarat. ment,

() 1 shall come into force on such date as the State Government muay by
notification in the Official Gazette appoint.
ARG
1V -Extra 67 (Ling)
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Definitions, 2. In this Act, unless the context otherwise requires---

(¢) “llect owner”™ means an operator holding a permit for goods vehicles
cxceeding twenty five or such number as may be prescribed;

() " goods vehicle ™ means a1 public or private goods vehicle ;-

(¢) " operator ” meuns any person whose name is entercd in a permit as
the permit holder thercof (being a permit granted or counfersigned under the
Motor Vehicles Act, 1939, autiorising the use of a motor vehicle as a g00dsIV  of
vehicle); and where a goods vehicle s used or caused or allowed to be used 1939.
without a permit, includes @ person in whose name that vehicle is registered
under the Motor Vehicles Act, 1939 or any person having the possession or IV of
controlb of such vehicler aud "o operate”™ shall be construed accordingly ; 130,

{ef) ¥ pay load” in respect of a goods vehicle means the repistered laden
weight less the unladen weight of the vehicle ;

(e) “ prescribed” means prescribed by rtules under this Act;

(H " private goods vehicle” means any wotor vehicle {(not being a public
gaods vehicle) constructed or adapted for use for the carriage of goods, or
any molor vehicle not so constructed or adapted when used for the carriage
of goods seolely or in addilion to passengers {such goods being the property
of the owner of such velicle and the carnimez of which is necessary for the
purpose of the business of such owner, not being a bushicss of  providing
transport), or a vehicle used for any of the purposes specified m snb-seclion
(2) of section 42 of the Motor Vehicles Act. 1939 but shall not include any (¢
vehicle owned and used by the State Governwent, a Municipality, District 1039,
Local Board or Panchayat :

{¢} “public goods vehicle ™ means amy wmotor  vehicle  consiructed  or
adapted for use for the carringe of goods, or any motor vehicle not so cons-
tructed or adapted when used for the carriage of goods whether sciely or in
addition to passengers, for hire or reward ;

(M “rules” means the rules made under section 32 ;

() “tax’ mcans a tax levied under section 3 and includes a fump sum pay-
abie under section 12:

(7  Taxation Officer ™ meaus snch oflicer 05 the Stale Government may, by
notification in the Wficial Gazette appoint to be the Taxation OMcer for the
whole State or for any area or areas for the purposes of this Act, and the
State Government may appeint more officers than one as Taxation Ollicers
for the whole of the State or for any area ;

(k) words and expressions used but not defined in this Act, shall have the

mceanings assigned to them in the Motor Vehicles Act, 1939, and the rules made {gggf

thereunder.

3. Subject to the provisions of this Act, with cffect from such date as the
State Government may by notification in the Qfficial Guzette appoint, a tax shall
he levied and collected on all soods carried by road in the State —

Levy of tax

() when carried in a public goods vehicle. at a rate of three yer cent of the
freight charged or chargeable for their carriage ; and
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(by when carried in a private goods vehicle al the rate of four-lenths of
a ngya poisa per metric lonne per kKilomeler,

Provided that no such tax shall be leviable on goods that are the properly
of the Central Government, including the Tudian Railways, or are transported
in departmental vehicles (not being public goods vehicles) owned by eiiher,

4. (1) The tax shall be coliected by the operator aud shall be paid to the
State Government in accordance with the provisions of this Act and the rules,
if any :

Provided that the State Government may enter into an arrangement, whether
by way of u reciprocal agreement or otherwise, with the Government of any
other State 1 respect of or for the collection of tax.

(2) In conipuling the tax any fraction of a rupee being less than five naeve puise
or not a multiple of five nuye paise shall be rounded off to five nave paise, or
as the case may be, the next higher muitiple of live naye paise.

5. () Where goods arc carried from or to any place oufside the
State, or through the State, the tax shall be payabie only in zespect of (heir
carriage over the distance lying within the limits of the Stale.

{2)  Where no  separate  freight s charged  or chargeable in respect of
catriage over such distance, the portion of the freight aliocable in respect thereof
shall be the proporilonate freight calculated on the basis of the distance for
which the freighi is charged or chargeable.

6. (1) In respect of every goods vehicle, its operawor shall deliver or cause
to be delivered to the Taxation Giilcer or sveh preseribed ofticer as the Taxation
Officer may specify 2 return i lie prescribed form and manner either daily
or at such intervals or at such times as may be prescribed.

{2} Dilterent times or intervals or both may be prescribed in respect of differ-
ent classes of goods vehicles, and- special rules snay be made for the purpose
of sub-section {7) for ileet owners,

(3} Fhe presciibed officer shall on receipt of a return forward it to the Taxa-
tion Officer within the prescribed time and in the prescribed manner.

7. If any operator having furnished a retern under section 6 discovers any
omission or incorrect statement therein, he may furnish al any time before the
amount of tax is assessed a revised return.

8. The tax payable in respect of any month in accordance with the retyrns
submitted under section 6 and the revised returns, if any, submitted under sec-
tion 7 shall be paid inte a Government treasury by the operator and the receipt
evidencing such payment forwarded by him to the Taxation Ofticer, on or before
such date or dates of the month immediately succeeding as may be prescribed
and applicable to ki
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9. () The Taxation Ofticer when satisfied on the malterial before him, that
the returns including a revised return, if any, made under the foregoing provi-
sions for a month are correct and complete, shall proceed to assess the amount
of tax payable by the operator to the State Governmenl in respect of the period
for which the return is made.

(2) If the laxation Oflicer be not so satisfied, he shall serve a notice on
the operator either to attend in person at his oflice on a date to be specified
in the notice, or o produce or cause to be produccd on that day any evidence
on which the operator relies in support of his return.

(3) For the purpose of assessing the amount of tax payable by an operator
under this Act, the Taxation Officer may serve on the operator a notice requiring
him to produce on a date specified in the notice such accounts, records and other
documents as the Officer may require,

(4) The Taxation Officer after considering such evidence as the operator may
produce, and such other evidence as the Oificer may require shall, by order in
writing, assess the amount of fax payable by the operator.

0. Where any operator fails to submit u return under section 6 in respect
of any month or Tails 10 comply with the terms of any notice issued under sub-
section (2y or sub-scetion () of section Y, the Taxation Officer shall assess the
amount ol the tax payable by the operator for the month to the best of his
judgment,

11, When the Taxation Ollicer has reason to believe that any tax leviable
under this Act for any period has remained unassessed, he may, at any time
within one year of the end of that period, serve on the operator a notice requir-
ing him to furnish such information {(ncluding any return in accordance with
th; provisions of section 0) as may be specified in the notice, and may after
making such enquiry as he may consider necessary, proceed 1o assess the amount
of such tax: and the other provisions of this Act, shall, so far as may be, apply
as if the operater had furnished the return in accordance with section 6, or as the
case may be, section 7.

12. (Y Notwithstanding anyihing elsewhere contained in this Act, where the
total payload of the goods vehicles of an operator does not exceed 18 metric
tonnes, such operator shall have an option of lump sum payment of tax to be
exercised as provided in sub-section (2} within two months from the date of the
commencemant of this Act; and any person who becomes such an operator on
a day after the said date, may exercise such option within two months of such
day.

LLIV
" {2) An operator desiring to exercise the option under sub-section (7} shall
make an application to the Taxation Officer in such form as may be prescribed
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to permit him to make in respect of a period of six months ending on the 31st day
of March or 30th day of Sepicmber, or in case of the liability to tax for the first time,
any period ending on the 31st day of March next following in lieu of the amount
of tax payable by him under the foregoing provisions of this Act, a lump sum
payment of such amount us may be fixed by Lhe State Government by notifica-
tion in the Official Guazette, regard being had to the carrying capacity of the
vehicle but so however that, in no case shall the amount c¢xceed the product
obtained by multiplying the payload in metric tounes by Rs. 22 per month per
public  goods vchicle, and Rs. 15 per month per private goods vehicle res-
pectively. On such application being made, the Taxation Olfficer may grant such
permission and thereupon the payments shall be made accordingly on the prescribed
dates and in the prescribed manner. An operator to whom such permission has been
granled may in the . prescribed manner apply from time to time for the
continuance of the arrangement for six months at a time. provided such applica-
tion is made before the expiry of the period for which the permission has already
been granted and the Taxation Officer may extend the period accordingly.

(3)  An operator who has optled for the lump sum payment of tax (hereinafter
referred to as * the arrangement ™) may at any time but not before the expity
of a period of six maonths by a notice, in such form as may be preseribed,
addressed to the Taxation Officer terminate the arrangement from the com-
mencement of any month {ollowing that in which the notice is given.

(4) An option exercised by an operaior under the provisions of this section
shall cease to be effective wilh effect from the beginning of the month in which
the total payload of the goods vehicle of the operator exceeds 18 metric tonnes.

(3) Where an operator has opted for a lump sum payment under this section
in respect of a vehicle and the vehicle ceases to be lisble fo tax under the
provisions of the Bombay Motor Vehicles Tax Act, 1958, for a period consisting
of one or more complete calendar months, the operator shall subject to such
conditions and in such manner as may be prescribed be exempted from making
any lump sum payment in respect of the vehicle for the abovesaid period ;
and if any payment is made by him for such period it shall be refunded to him
subject to such couditions and in such manner as may be prescribed.

I3, The amount of tux assessed and remaining unpaid under the forcgoing
provisions of this Act shall be paid by the operalor to the Taxation Oflicer on
or before such dates, and in such manner as may be prescribed.

4. (I) Wherc any tax or penalty, or both, are duc under the provisions
of this Act, the Taxation Officer shail serve upon the operator a notice of
demand in the prescribed form specifying the sum so payable to thre State
Government.

(2) Where any sum specified as payable in the notice of demand is not paid
within fifteen days from the date on which the notice was served on the operator
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the Taxation Ollicer muy forward o the Collector of the district in which the
operator has his residence or permanent place of business, a certilicate uynder his
signature  specifying  the  amount ol acrears due from the operator, and the
Collector, on receipt of such cerlificate, shall proceed to recover from the operator
the amount specifizd therein as if it were an arrear of land revenue:

Provided that, no distraint shall be made in pursuance of this sub-section
except at the instagee, or with the consent of the State Government or such
officer as may be authorised by the State Government in this behalf.

(3} Distraints under sub-section (2) may ualse be made by such oflicers or
cliss of oflicers as tiwe State Gonerinent may, by general or spacial order, direct;
aned e oflicer making any such distraint shal! forward the proceedings thereof
together with the distrained articles to the Collector for Turther action under sub-
section (2).

i3, No goods vehicle shall be used on any public road in the State.

(e} in case any tax or penalty payable in respect thereof remams unpaid
for more than fifteen duyvs after the notice of demand referred to in section 14
has been served on the operator, until such tax or penalty is paid, or

(/) in case daily returns il required o be submitted under section 6 have
not been submiited for more than soven-days, or other returns prescribed have
not been submitted for such nuwmber of times or during such period as may
be prescribed, until the returns are submitted:

Provided that the Taxation Officer may, 1f the operator proves Lo his satis-
faction that the fatlure to submit ihe returns referred to i clause () was
not deliberate, exempt the goods vehicle from the operation of that clause.

i6. (I Any operator objecling to a notice of demand served on him under
seclion 14 may, within thitty days of the service thereof, appeal to the prescribed
authority :

Provided that, no appeal simll be entertaincd unless it s accompanied by
proof of the payment of (he tax admitted by the appellant to be due.

{2) Subject to such rules of procedurc as may be prescribed, the prescribed
authority may, after giving the appellant an opportunily of being heard, pass
such orders on the appeal as such authority thinks just and proper.

17. (1) The State Government or such officer not below the rank of a Deputy
Secretary to Government desienated by the Government in this behalf may, swo
motu of on an application submitied within four months of the dale of the passing
of any order by any officer or authority under this Act call for and examine the
record thereof and pass such order thereon as it or he thinks just and proper :
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Provided that, before rejecting any such application the State Government

or the officer desiznated shall record the reasons for so doing.

(2} No order which adversely alfects any person shall be passed under this
section unicss such person has been given reasonable upportumt,\ of being heard.

(3) Iryespective of whether (he period of appeal has expired or not, no
application in revision shall be cntertained in uny case in which an appea] lies
or lay under the provisions of this Act.

18. The Taxation Officer shall refund to an operator, in such manner as
may be prescribed, the amount of tax and penalty (if any) paid by such operator
in excess of the amount due from him from time to time. The refund may at
the option of the operafor he by deduction of such excess from the amount of
tax and penalty (if any) duc from him in respect of any other petind

Provided that, the Taxation Officer shall before making any such refund first
apply such cxcess towards the recovery of any amount due in respect of which
a notice under section 14 has heen served on the operator.

19, Every operator shall keep and maintain such registers and accounts and
mosuen form as may be prescribed in respect of the goods curvied and freinhts
charged by him or on his account.

20. The Taxation Ofiicer or any other ollicer empowered in this behalf by
the State Government may, for the purpose of assessing tax or for any of the
purposes of this Act by order require any operator or other person owning or
having control or possession of a motor vehicle to produce before him such
accounts, registers and documents, and to furnish such information relating to
the operation of the vehicle, the goods carried in it or the tax collected in res-
peet of such goods as may be specified in the order.

21, (1) For the purpose of ecxamining or verifyine whether the pravisions of
this Act or any rules are being complied with, any oflicer authorised by the State
Government in this behall may at all reasonable times enter into, inspect and
search any motor vehicle and any place ordinarily used for garaging such vehi-
cle or any place so used by an operator of any goods vehicle or used by him
for storing goods or for keeping accounts of his business, and may take or cause
to be taken such copies or extract from any accounts or documents as appear
to him necessary for the purposc of this Act.

{2) AN scarches under sub-section (1} shall be made in accordance with the
provisions of the Code of Criminal Procedure, 1898.

22, Any orerator failing, without reasonable cause, to pay tax within time
under the provistons of this Act shall be liable to pay in addition to the amount
of the tax a sum not exceeding 25 per cent, thereof as penalty.

23,
{¢) being an operator,

() Any person who—

(7 submits or allows or causes to be submitted an incorrect or incomnlete
return or fails to submit a return as required by or under any provisions of
this Act: or
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(iiy fraudulently evades or allows to be evaded, the payment of any tax
due from him; or

(iiiy fraudulently makes or caunses or allows to be made any wrong entry
in, or fraudulently omits or causes or allows 1o be omitted any entry from,
any statenient submitted, or any accounts or register; or

(b) wilfully acts in contravention of any of the provisions of this Act or
the rules or any lawful orders passed in accordance therewith,—

shall, on conviction, be punished with fine which may extend to onc thousand
rupees, and if the Magisirate so directs in his order shall be liable to pay in
addition as if it were a fine, such specified amount as the Magistrate may de-
termine to be thc amount the payment of which he had evaded.

{2) No offence pumishable under this Act shall be inquired into or tried by
any court inferior to that of a Magistrale of the first ¢lass and except on
a complaint made by the Taxation Officer or by any other oflicer, authortsed
in that behalf by the State Government by a gencral or special order.

'
ffences by 24. (1) Where an offencc under this Act has been commilted by a company,
VOMPANItE every person who at the time the offence was committed, was in charge of, and

was responsible to the company for the conduct of the business of the company,
as well as the company shall be deemed 1o be guilty of the offence and shall be
liable to be proceeded against and be punished accordingly :

Provided that, nothing contained in this sub-section shall render any such
person liable to any punishment provided in this Act if he proves that the oflence
was commsitted without his knowledge or that he exercised all due diligence fo
prevent the commission of such offence.

{2) Notwithstanding anything contained in sub-section (/). where an offence
under this Act has been committed by a company and it is proved that the
offence has been committed with the consent or connivance of, or is attributable
to any neglect on the part of any director, manager, sccretary or other officer
of the company, such dircctor, manager, secretary or other officer shall also be
deemed to be guilty of that offence and shall be liable to be proceeded against

and punished accordingly.
Explanation.—For the purposes of this scction,—

(@) “company” means a body corporate, and includes a firm or other as-
sociation of individuals: and

() “director” in relation to a firm mcans a pariner in the firm.

smpowndiny 25 (1) The Taxation Officer may, either before or afier the institution of
f offeneas, proceedings for any offence punishable under section 23. accept from any person
charged with such offence by way of compasition of the offence, where the
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oltence chatged consists of the evasion of payment of tax, 2 sum of money not
exceeding double the amount of the tax recoverable, in addition to the amount

of tax so recoverable; and in any other case, a sum of money not exceeding two
hundred and fifty rupees.

(2) On the payment of such sum as may be determined by the Taxation
Oficer under sub-section (f), il any criminal proceedings have been instiluled
against such parson in respeci of the offence, the composition shall be decmed
to amount e an acquittal, and no further proccedings shall be taken apainst
such person in respect of the same offence.

26. The State Government may delegate to any oflicer all or any of the powers Delesation,
conferred on the Taxation Officer by or under this Act,

27, All oflicers acting under this Act shall be deemed o be public servanis gicws o

sy within the meaning of section 21 of the Indian Penal Code. he Ft‘“}-:“c
. BUUVILE.
[

15GO.

28, (h No proseenton or other procceding shall be instituted in o criminal ,,
courl withont ihe vrevious sanclion of the State Government, against any ofhcumrmn
- proes ook

or servant of the Govermnent, for any el done or purporting to be done under’
this Act.

uf

(2 Ne ofilcer or servant of the Government shall be hable in respect of any
such action in any civil or criminal progeeding, if the action was done in good
Fanoon the vourse of the execntion of dubl
tmposed by or under this Act,

es or e discharge of functions

29, No suit or other procecdings shall be instituted against the State and n()l rit
suit, nrosceution or other proceeding shall be instituted against any officer or |
servant of tiw Government in respect of any act done or purporting o be done
under thiz Act, unless the sult, prosecution or other proceeding s instituted with-
in one year from the date of the act complainzd of.

MLOffr Where oy iax Baw been paid under the provisions of this Act o Lot
mevaeds avonved (o the sodsfucttion of the Taxation Officer o kive bean exported
:ui_'- o radie e wamemt ihersof shadl be refundad W such person and in such
pann ey oand st oo sech eonditions as may be preseribed.

(1 hove nodamp st opavinent of taxoan respeot of any vehicle has been
mads Tor enc monih by oan operator under the provisions ol scction 2, and
e vebicle bas foroa opeisgd of not less than seven continous davs in such
montit been rended incanable of use due to a breakdown, accident or other
cnuse bevond (b oneratar's control. provided he has  notified  the  Taxation
Officer as soon as tray be after the vehicle was o incavacitated and snbiect
to his showinr to the satisfaction of the Teaxution Oficer that it was so incapa-
citatzd. e arerator shall be granted a refund of the proportionate amount of
e smd lump som.

IV-Txtra-68 (Lino)
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31, (/) The Stuie Goveormuent may, by notification in the Oflicial Cogetie,
exempt tolally or partially from payment of tax— ’

) any goods required to be so exempted it pursuance of any inlernational
arrangement or obligation:

(hy goods carried by or on behal? of any institution, recognised association or
a public body in furtherance of any educational, medical, philanthropic or
similar object;

(¢} tractor-com-trailers owned by an aerieahurist when used by him lor
or in contxction with wericeltural operations or ihe carriage of his agricultural
produce to o market © or.

tef) nonds carried fn such specal or exceptional circumstmiges for such pariod
and on such terms and conditions as may be specificd in the notification.

(2) Ewvery nottfication issued under sub-seetion (1) shall be laid before the
State Legislature as scon as may be after it is issued, and shall be subject to res-
cission by the Lepislatore or to such modification as the Lepiskaime may make
during the session in which it is so loid,

(3y  Any rescission or maodilication so made by the State Legislature shall
be published in the Officiadd Gazette and shall thereupon take effect.

320 8 Fhe Sate Govermment may, by notfication in the vl Guazetie.
mike rules for carrving out the purposes of this Acl

() In particular and without prejudice to the generality of the foregoing
power. such riles may be made
(e to provide for all matters expressly required or allowed by this Act
o b proseribed by roles, and
(M w provide that o contruvention of any rule snall be punishable wilh
fine  which may extend to two  hundied and filty rupees  for cach  such
contrss entton.

(3} The power to make rules conferred by this scetion shall. exeept on the
first ozcasion of the exercise thercof, be subiect to the condition af the rules
beinz made after previous publication.

(4) ANl rules made vnder this seetion shall be laid for not less than thirty
days belore the State |emislature as soon as possible after they are made, and
511:'1” e subiect to rescission by the Lesislature, or w such modification as the
[ cgislature ﬁm_\-‘ muke during the session in which they are so laid. or the session
immediately foltowing,

(5) Any rescission or modification so made by the State Legislature shall
be publisted in the Ofticis] Gaoerte and shall therenpor lake effect

—————t
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The following Act of the Gujarat Leglslature having been assented to by the
Premdent on the 25th January 1963, is hereby published for general information.

: M. G. MONANI
Secretary to the Sovernment of Gujarat,
’ . -Legal Department.
. GUJARAT ACT NO. VIl OF 1963

t

( First published, after having received the assem of the President in the
“ Gujarat Government Gazeite™ on the Ist February 1963 )

-

An Act to amend the Gujarat Carnage of Goods Taxation Act, 1962,

It is hereby emacted in the Thirteenth Year of lhc Republic of India ‘as

follows : — i
1. ‘This Act may be called the Gujarat Camage of Goods Taxation Mmend Short title..

ment) Act, 1962. ‘
Quj. 2. In section 8 of the Gujarat Carriage of Goods Taxation Act, 1962 (herem- Araendment
Elef after referred to as “the principal Act”) for the words “by the operator andof section 8

1982. the receipt” the words “or in such other manner as may be prescribed . by the Mﬁ} of
operator and the receipt, if any” shall be substituted. 1062,
-19
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of section 12

of Quj.
XXXTIT of
1962,

-t GULGOVT, AR BX., Hnnumr 1, 1sewmem 12, 1884 v LPapx VK
3. In section 1201thepnnmpal4m-.—

") for sub-section (2), the tollowmg sub-section shall be and shall be deemed
always to have been substituted, namely —

“H Notwuhst'andmg anything elsewhere contained in this Act, where the
total payload of the goods vehicles of an operator does not exceed 35 metric
tonnes and the total number of goods vehicles operated by the operator does

“pot exceed .four, such operator shall have an option of lump sum payment
‘of tax to be exercised as provided in sub-section (2) within two months from
{he date of the commencement of this Act; and any person who becomes
such an operator on a day after the sald date may exercise such option within
two months of such day

Prowded that a person, who on the date of the mmmencement of the

4

Gujarat Cartiage of Goods Taxation (Amendment) Act, 1962 is an Gui.
operator, may exercise an option under tlns sub-sechon within thirty days ﬁo‘

. from the date of commencenent thereol.”. VII of

183,

(2) In sub-section (¢), for the ﬁgures “18” the ﬁgures “35” shall be and
ghall be deemed always to have been substituted,

2.
;%
CE
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Separate paging is given to this part In order that it may be
i filed =s a separate compilationm

[ PART IV

Acts of the Gujarat Legislature and Ordinances promulgated

. and Regulations made by the Governor.

;‘ The following Act of the Gujarat Legislature, having been assented to by the
‘» Governor on the 22nd April 1965 -is hereby published for general information.
/ B. V. PARANJAPE,
Joint Secretary to Government of Gujarat,

' Legal Department.
GUJARAT ACT NO. 10 OF 1965,

s ' (First published, after having received the assent of the Governor in the
W “Gujarat Government Gazette” on the 27th April 1965).

An Act further to amend the Gujarat Carriage of Goods Taxation Act, 1962.
It is hereby enacted in the Fifteenth Year of the Republic of India as follows:—

1. This Act may be called the Gujarat Carriage of Goods Taxation

{Amend- Short title.
ment) Act, 1964. :

Guj. 2. In section 12 of the Gujarat Carriage of Goods Taxation Act, 1962 (herein~ 4 mendment

i{ XXX after referred to a3 “the principal Act”)— og ?:,c!i.m 12
A 1962 e h

A (s} after sub-section (I}, the following shall be inserted, namely : — . ﬁg. _I of

_ “(14) Nutvﬁt-hstanding anything contsined in sub-section () every
- operator of a goods vehicle shall have an option of lump sum payment of

. : i 32
¥ IV—Extra-11 (Lirc}
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tax to be exercised as provided in sub-section (2) within ninety days from Guj.1e _
the date of the commencement of the Gujarat Carriage ¢f Goods Taxation 13"35 K
(Amendment) Act, 1964 and any person who becomes such an operator on )
a day after that date may exercise such option within two months of such
day.”; ,

(i) for sub-section (2) the following shall be substituted, namely :—

“(2) An operator desiring to exercise the option: of lump sum payment of -
tax shall make an application to the Taxation Officer in such form as may e
be prescribed to permit Wim to rhake in lieu of the amount of tax payable by '
him under the foregoing provisions of this Act, a lump sum payment of such
amount as may be fixed by the State Government by notification in the
Official Gazette, regard being had to the carrying capacity of the vehicle
but so, however, that, in no case shall the amount exceed the product obtained
by multiplying the payload: in mettic tonnes by rupees 22 per month per '
public pgoods vehicle and rupees 15. per month per private goods vehicle
respectively. On such application being made, the Taxation Officer - may
grant such permission and thereupon, subject to the provisions of sub-section
(3) the payment shall be made accordingly on the prescribed date and in
the preseribed manner.”;

(i)} sub-section (4) shall be deleted.

Amondment 3. In section 16 of the principal Act, in the proviso to sub-section (1) after

of Ee:;'“'ﬂ 18 the words “to be due” the words “and the memorandum of appeal bears a court
XXX of fee stamp of the value of five rupees” shall be inserted.

1962,

Amendment 4. In section 32 of the principal Act, after sub-section (2) the following sub- ;«u

f gection 32 _ - N .
of Gujo 2 section shall be inserted, namely :~—

XX XIIT of \
1962, i “

]

“(24) Such rules may provide for the inspection or search of documents and
supply of copies or extracts thereof and_the fees to be levied therefor.”. ’

s

e
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Lepistature having been assented 1o by the
Governor on the 2nd July, (977 is hereby published for general information.

S. L. TALATI,
Seeretary w the Government of Gujarat,
Icgal Department,

GUIARAT ACT NO. 5 OF 1977,

(First published after having received the assent of the  Governor in e
“Gujarat Government Gazette” on the i buiv. F9774

An act further to amend the Gujarat Carringe of Goods, Taxation Act,” 1962,

I5 is horeby enacted in the Twenfy-vichth Year of the Republic of Tndia
as follows:—

.o (7)) This Act may DLe called the Cuimat Carrisge  of Goods Taxation
(Amendment) Act, 1977,

(?) It shall come into force at once,

=13
-y
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Amendment 2. Tnsection 12 of the Gujarat Carriage of Goods Taxation Act, 1962, after sub- an
‘;{. a‘;}‘f"“ 12 cection (14), the following sub-scotion shall e mserbed, namely:— IIInf
IXXII of 1962,

1962. “(IB)y Notwithstanding anything contaimed in  sub-scetion (14) ,--

{2} cvery operator of goolls vehicle who has not exercised the option of
lump sum payment of tax under that sub-section immediately before the
date of commencement of the Gujarat Carriage of Goods Taxation (Amend-
nment) Act, 1977, and

(13) any person who hecomes such An eperator on a day after that date,
shall have an option of Jump sum payment of tax to be exercizsed as provided
in sub-section (2} at any time after that date.”. .

FRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR,
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PART IV o

Acts af the Gujarat Legislature and Ordinances premulgated and
Regulations made by the deemor._

The following Act of the Gujarat Legislature having been assented io by the
 Governor “on the 29th July, 1981 js hereby published for general information,

K. M. SATWANL
Secretary to the Government of Gujarat,
Legal Deparament

GUJARAT ACT NO. 23 OF 1981,

{First published after having rcceived the assent of the Governor in the
“Gujarat Government Gazetfe” on the 31st July, 1981,

i

An Act further to amend the Gujarat Carriage of Goods Taxation Act, 1962,

1t ishereby enacted in- the Thirty-second Year of the Republic of India as
follows:-

Short -
title apd
commenoe-

(2) It shall como into force on such date, as the State Government may, by monb:
notification in the Official Gazette, appoint, ‘

28-1

1. (1) This Act may be called the Gujarat Carriage of Goods Taxation
(Amendment) Act, 1981, :

TV-Extra-28-1
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Amendment 2. In tho Gujarat Carriage of Goods Taxation Act, 1962, in section 12, in Ggg_-x
g; ‘aifﬁi"” 12 guh-section (2), for the figures “22” the figures *30” shall be substituted. ﬁl of
XXX of : : - .0 1862,
1862,

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR. -
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~ PART 1Y

 Acts of the Gujamt Legislature and Ordmapm promulgated and
: Regulations made by the Govemnor,

The following Act of the Gujarat chxslaturc having been assented to: by the
Governor on the 2Ath January. 1986 is hereby pubhshed for general mformauon

. J. P VASAVADA

L5
o T

Secretary to the Govemment of Gujarat,

Legal Department
GUJARAT ACT NO. 1 OF 1986.

" (First published, after having received the assent of the Govemor in lhe.

“Gujarat Government Gazette” on the 2?th Jannary, 1986)
" AN ACT
Jurther to amend the Gufarat Carriage of Goods Taxation Act. 1952,
It is hereby enacted in the Thirty-sixth Year of the Republic of Indla
‘as follows :-—

: (1) Thls Act may be ea.lled the Gu]arat Carriage of Goods Taxabron
(Amendment) Act, 1988, :

2 It shal] be deemed to have come into force on the 281:11 Ootober,
9865, _

i 2=
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of 1062,

- Amendment

af section

.91 of Guf,
XXX -

‘of 1062,

Bopenl and
- savinge. .

~ to as“the principal Act”), aftél Secﬁ‘tm 13, t.hefollowmgsectmn shall be mégr- .
tﬁd namely — . i ‘-..\ 1962, .

) prescnbed under section 8 or, g8 the oase may be,: the date,; tFre&crlbed y

| 2. Inthe Gujarat Carriage oﬂﬁdbaﬁ’l’axatlon Act, 1962 (hereinafter refe}:ed Coi.
I of

- "\‘.

4

. . P |
“18A. Where an opraﬁor does not pay the tax on or before the date .
% ﬁb-ﬁeh,tlon (@), ofr seotion ¢ 3‘3,égiiere sHall rﬁqhﬁ)ﬁ.ﬂ ifd b Fholi “operator
for the - period commencing immediately after ‘the preseribed date and
ending on. the datg of payment. of the tax, simple interest at the rate of
$wenty-four t:eiaceﬂt pﬁrf’aﬁnuﬂl ‘Sw: thé afnolmt bf fax ot so paid or any
less amount thefé‘df Yentulhiig linpsnd ‘during such penod »

8. In the Prlnclpal Act, in. seotion - 14 in sub-sectlen (1), for the words
“t.ax orpenalty'er both re dua”, thie Words ° ‘tax, ponalty or interest is due”
shall be substituted. :

4. In the prmclpa.l Aot, in’Réulivn 18, ‘for the words and brackets “the
amount of tax and penalty (if a.ny) - ocouring at two places, the words and

‘brackets ““the amount of tax, penalty aiid interest (if any)” shall be substi-

tuted
5. In the printipal Act, in seotion 31, in sub-seetion (Z),—

- u (I} «for the words- ‘fThe Rtiate Goverament § ma.y, by notlfmatmn m the
Official Gazette exempt”, the words “The State Goveriment may,’ stibject
to° ‘thé [‘Jrovmons of any rules made in that behalf, by notlfxcatwn in
t.ha Oﬁ‘scm! Gazetle. exempt” shall he substituted ; =

{2) " in clause (¢}, the word “or” ocouring at the end shall be deleted §
# in clause (d) the word “or” sha.ll be insorted at the end ; and
)] aftar olause (d) the fo]lowmg clauso shall be added, namely —

“(e) godds oarribd ‘in a.ny dlabs of pnvaﬁe goods vehlcles or publlo
gouds vehicles, other than those fAlling under clause (¢), or goods carried
in any goods vehicles belonging to any class of persons.” _

6 (1) The Gﬁjarat Oaffiagé;f Goods T#xa.fibn (Ameﬁdment) Ordinances gg;
1985 is hereby repealed. J
' ' . 1985,

(2) Notwithstanding such sepeal, anythmg done or any action taken
under the principal Act as amended by the said Ordingnoe ¢hall 'be deemed

"-t6 have béen done or taken under the prmmpal Aot as atidrided hy

this Act.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART—IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following- Act of the Gujarai Ll;:gislalu:a_. having been assented (o bj-' the
Gavernor on the 22nd March, 1997 is herehy published for general information

hu’n K] HA\« ERI
Secreiary 1o the Goverament of Gujarat,
Legislative and Parliamentary Affairs Department,

AT N 13 OF 1957,

{First published, after having received the assent of e Govemnor in the Gujaral
Government Gazette, on the 26th March, 1997.)

= - - ARACT

: to repeal the Gujarat Carriage of Goods Taxation Act, 1962

as io LiﬂWS -

i. This Act may beo calied the Gujaret Cerringe of Goods Taxation Shom title.
(Kepesal) Act, 1997, ;

G2 XXXIT . 2. On and from the 1st April, 1997, the Gujarat Carriage of Goods R mm
Taxation Act, 1962 shail stand repéaied. of 156
: ; e T ; = .
e 14- | -
IV—EX.—14—1 -
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